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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD C

0.A, 'No. 1372/1997

Date of Decision:
28th October, 1997

BETWEEN:
'Ch. Harinadh Babji _ .. Applicant
AND

1. The Director, Small Industries
Service Institute,
Ministry of Industry,
Government of India,
Narsapur 'X' Roads,
Balanagar, Hyderabad-500- 037,

2. Asst. Director (Admn.),
Small. Industries Service Institute,
Ministry of Industry, '
Government of India,
Narsapur 'X' Roads,

Balanagar,
Hyderabad - 500 037. .. Respondents

Counsel for the Applicant: Mr. Y. Suryanarayana

Counsel for the Respondents: Mr. K. Bhaskar Rao

CORAM:

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.}

ORDER

(Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.{j%;ﬂ

Heard Mr. Y. Suryanarayana, learned counsel .for the
applicant, and Mr. K. Bhaskar Rao, learned. additional: standing
counsel for the Respondents. L AT

The applicant, Mr. Harnath Babji, Steﬁogréphéricr.llv

. was transfered from Small Industries Sgrvice-lnstituﬁé:(SISIJ;

Hyderabaa, to Branch SISI, Visakhapatnam; vide Order
No.D(SI)H/Estt.42(76)/93/11929 dated 6th October, 1997

(Annexure-VIg to the 0.A.) One Mr. Koteswara Rao,

Cﬁkg“ | . .2
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i

TR e

NI



F T

Branch SISI, Visakhapatnam, was transfered and posted in

place of the Applicant. The applicant asserts that the

5
transfer has a link with an incident which said to have_taken

"~

place on 30:9.1997 involving himself and certain officers
of the respondent orgénization. It islstated that a police
report was lodged in connection with hib e ang
that. investigations are underway into the allegéd inéident.

The respondents agree that an incident did indeed take place
add that :
butait has no connection or link with the impugned transfer

of the applicant. It is stated by them that the applicant
abandoned his duties after 30.9.1997 and turned up ‘only

on 6.10.1997.
3. Mr. Suryanarayané raises the following points: -

1. A post of Stenographer has been transfered
from SISI, Hyderabad, to Branch SIST,
Visakhapatnam, on 20.10,97, vide Memo o
No.D{SI)H/Estt.42(76)/93/12325 Dt.14/22,10,.97
(Annexure-7 to rejoinder). Respondent No.1l
is not competent to order such diversion of
posts.

2. While the applicant was relieved from his
post at Hyderabad, some oral instructions
seem to hawve been given to Branch SISI, _
Visakhapatnam, not to relieve Mr. Koteswar Rao.
Subseguently, a post was transfered to
Visakhapatnam to facilitate the continued
retention of Koteswar Rao at that statidn.
The off.shoot of the hurriedly ordered rearrangemenf
was that only the applicant was displaced from
his post without any reciprocal affect on the
incumbent at Visakhapatnam.

3. It was orally submitted by the learhed counsel
that the transfer order was issued in the middie,
of the academic year thus dislocating the '
education of the applicant's'son who is in
school at Hyderabad.
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4. If a post had to be transfered from the
main office to Branch Office, and if someone
had to be transfered along with the post, the
junior most of the existing stenographers should '
have been transfered instead of picking out the
applicant who is senior to many others.
4, Mr. Bhaskar Rao, learned standing counsel, submitted
that the post of Stenographer had to be diverted from the
main office to Visakhapatnam in response to peréistent
requests of Visakhapatnam Branch Office and that this was
a routine administrative action without any link whatsocever
with the impugned transfer of the aprlicant or with the
alleged incident. On being askef as to why the post was .
October) S
transfered only on 14hpr 22nd} when the transfer of '~
A
Mr. Koteswar Rao to Hyderabad was ordered nearly a fortnight
earlier, there was no satisfactory answer from the Respondents.
Similarly, when asked as to why a stenographer was transferred

at all from Visakhapatnam in the face of persistent requestz

of the Branch Office for an additional stenographer

- A

there - as now submitted by them - there was no satisfactory
explanation.

5. The facts have been examined.

6. It is noticed that the applicant has not represented

his grievance to any superior officer after recéiving the
impugned order of transfer. Although the details of tﬁe
alleged incident on 30.9;1997 were promptly faxed to the.
Development Comissioner, SmallScale Industries, New Delhi,
(as seen from the Annexure-V to the OA), it is felt that
Development Commissioner, Small Scale Industries has had
no opﬁortunity to go into the gfievancg of the applicant
regarding his impugned transfer. It will, for that reason,
be premature at this stage for this Tribunal to inteffere

in any manner in this case.

(;L *‘



7. It is, therefore, directed that the'appiicant'may;
if he is so advised, represent his gfievance— sUpporﬁed by
such reasons as he may wish to adduce;n.to;the Deﬁeippméht i
Commissioner, Small Scale Industries, New Delhi, within tén?'
days from tdday. If such a representation is maae and
received, the Development Commissioner, small§ééle Indﬁétrigs,

shall have the same examined and arrive at a suitable decisiQnA

in the matter, and convey the same to the appiicanﬁ within i

15 days from the date of receipt of,such‘a representatipn

in his office. The applicant statés that he is at presént_
on leave. Until such time that a decision is received on .
the rgpresentation of the applicant from the De&elopment
Commissioner. ... _ . as indicated already, the applicant shalll
not be reguired to join at Visakhapatnam. Instead, if he
applies for any kind of leave due' and admissible, the same

shall be sanctioned.

8. In passing this order it is made clear that the
~alleged incident of 30.9.1997, or any allegation or develop-

ment'relating thereto,isTﬁgken note-of. It 1is a'separate

hatter with which this Tribunal has no concern. The present

grievance is confined to impugned transfer, and, therefore,

the directionsissued also relate to that grievance alone.

9. Thus the OA is disposed of at the Admission stage.

- '%@Jl

(H, RAJENDR¥ PRASAD)
MEMBER (ADMN.)

Date: 28th October, 1997.
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0.A.1372/97 »
To
1. The pDirector, Small Industries Service Institute,

Ministry of Industry, Govt.of India,
Narsapur 'X' Roads, Bal anagar, Hyde xabad-37.

2 The

Assistant Director(Admn,)

small Industries Serfice Institute,
Ministry of Industry, Govt.of Indisa,
Narsapur *'X' Roads, Bal anagar, Hyderabad=-37.

3. Oﬁg
4, One
S. One
6. One

7.-One

pvm

copy to Mr.Y.Suryanarayana, Advocate, CAT.Hyd.
copy to Mr.K.Bhaskar Rao, Addl.CGSC,CAT.Hyd.
copy to HHRP.M.(A) CAT.Hyd.

copy to D.R.(A) CAT.Hyd.

sparé copy.s
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THE HON'BBE MR,JUSTICE.
VICE~CHAIRMAN 'y

- ’ / )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL- HYDERABAD BENCH AT HYDERABAD

M.A.NO. 16/98 in 0.A.1372/97
Date of Orders22-1-98

Between:

Ch.Harinadh Babji.
* . Applicant.

and

1. The Director,
Small Industries Service Institute,
Ministry of Industry, Govt.of India, 4
Narsapur 'X' Roads, Balanagar, Hyderabad-37. -

2. Bssistant Director {(admn.)
Small Industries Serf¥ice Institute,
Ministry of Industry, Govt.of India,
Narsapur 'X' Roads, Balanagar, Hyderabad-37.

.

.o Respondents,
For the dpplicant: Mr. S.Ramakrishna Rao, Advocate.

For the Respondentss Mr.K.Bhaskar Rao, Addl.CGSC,

t

CORAM: : :
THE HON'BLE MR. H.PAJENDRA PRASAD 3 MEMBER(ADMN)

The Tribunal made the following Orders-

, The reliefs claimed in theiM.A.{in an already disposed
of case) has since been granted to the Misc.Applicant since the
issue of order No.,1(16)/92-Vig. dated 22/23/12/97 by the Develop-
ment Commissioner, Small Scale Industries, New Delhi addressed to
Director, SISI, Hyderabad. '

with this no grievance survives in the OA or in the

MA at present. MA is disposed as infructuous.

iy
ﬁr‘ﬂ' “0-7,'-,‘, TP
Deputy Registrar

To

1. The Director, Small Industries Service Institute,
Ministry of Industry, Govt.of India, Narasapur 'xt
Roads, Balanagar, Hyderabad-37.

2. The Assistant Director (Admn.)
Small Industries Service Institute,
Ministry of Industry, Govt.of India, -
Narasapur 'X' Roads, Balanagar,Hyderabad-37.

3, One copy to Mr. S,Ramakrishna Rao, Advocate, CAT,.Hyd.

4, One. copy to Mr,.K Bhakkar Rao, Addi.cGSC. C&T. Hyd.

5. One spare copy.
pume.
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Dismisked as withdrawn
Dismiggsed for Default.
Rejected. i

No order as to costs.
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:PAGE NO. 1

. FORM 111 (SEE RIULE 8(3 _
IN THE CENTRAL ADMINISTRATIVE TRIBUNQI H¥UEHﬁBﬁD BENCH

ATt HYDERABAD ,
M.A. NO: 16 o 199%
' IN

0.4, No. 1872 of 1997

BETWEEN:

Ch. Harinadh Babji, S/0. Ch. Subbarayudu,
aged about 4B years, wonrrking ag Stenographer,
Small Industries Service Institute, Ministry of Industry,

Govt. of Incdia, Maraspur ‘X' Roads

Balanagar, MYDERABAD - S00 037, APPL ICANT
AN D
1. The Dxrmctmr .
Small Industries Bervice Inmtxtute. “Miniatry of Industry,

Govt. of India, Narasapur X' Raads,
Ealanagar, HYDERABRQD -~ S00 037,

2. Asst. Director (Admn), :
Hmall Industries Bervice Inatxtute, Ministry of Industry,

Govt. of India, Na;asapur "X Roads, o
Balanagar, HYDERABAD -~ S00Q 037, j RESFONDENTS

HISGELIQNEQUE AFPPLICATICON FILED. BNDER HULE &LS} GF AT,
(FROG, ) BULED, 1987

For the reasons stated in théf&céompaﬁying aff;davit,
it is éeapectfully prayed that the Hon'ble Tribunal may be
Pleased to direct the Respondents to penmit‘thelapplicant to join
duty at Hyderabad, as the Develgpmeﬁt Eﬁmﬁigsimnar, Bmall Scale
industfies, Nirman Bhavan, Mew Delhi~110 011, did not finalisé
the'matter ingpite of direction {from thé Hdﬁ‘blé Tribunal and be
plea%ed to pass such other and further OIdEI ar ovders as the

Hon'ble Tribunal may deem it and prmper in the circumqtanceﬁ af

the case

Hyderabacd.

Dt.23.18.1997 COUNSEL FOR THE APPLICANT
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 FORM 111 (SEE RULE B(3))
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENDH
AT: HYDERABAD
M.f. NO: b oF 1998

N
0.A. Na. 1372 of 1997

BETWEEN:

Ch. Harinadh Pabji, 5/0. Ch. Subbarayudu,

aged about - 42 years, working as Stenographer,

Small Industries Bervice Institute, Min. of Inﬁuﬁtsy,

Govi. of India, Narasapur X' Roads, o .
Palanagar, MYDERABAD - 500 037 | o APFLICANT

anp | ! - .

1. The Director, ‘ E ‘ -
Snall Industries SBervite Institute, Ministry of Indusiry,
Govt. of India, Narasapur ‘X' Roads, - : :
'Balanagarg:HVBERnBﬂn - S00 037.

2. fAsst. Director (Admn},

Small Indusiries Service Inatxtute.’mlnistny eif Indu&tay,
Govt. of India, Narasapur ‘X' Roads,

Balanagar, MYDERABAD - S00 037, , . RESPONDENTS

A F.F. 1 D A& V 1 T

I, Ch. Harinadh Babji, B/0.. Ch. ;égbbarayudu, - aged
about 48 years, wo;king as Qtenagﬁaﬁhér; ISmall Industries
‘Sérvica 'Institgte, Min. of Induﬁtr;g éth;ddf  Indig; Narasapur
X' Roads, Ralanagar, HYDERABAD - 500 037,. do hereby sclemnly

and sincerely affirm and state on cath as . follows:

i. .That I am the depmﬁehf heréin-aﬁd]apﬁlicant in 1,A.No.
1372797 and- therefore well acquainted with the facts of the
CAse.

2. I submit that I had filsd b.é.; No.1378/97. By the
impugn@d order dated 6.10.1997, the applicant was transferred
from SISI, Hyderabad o Branch 8151, Visakhapatnam and in the

place of the applicant . one M. V. Koeteswara Rao, Stenographer

from Br.8ISi-Visakhapatnam was transferred and posted. The Member

(Admn.) of this Hon'ble Tribunal in the Final Order dated
£8.10.1997 directed the applicant to file anjwébmealfﬂmpreéen*
N n‘:it:‘_

f;"_ﬂ ﬁdn :\i;‘- - aa
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tation of hiz griesvance to the Headguarters, 1.8.,y the

Small Scale Industries, New Delhi,

Develupuent Commigiaﬁer,
within 10 days from the date of Judgemant, i.@. 268.10,1997 and if
such & representation that has been made and received by the
DC(SISi;§ NEQ Delhi, the matter.may be decided and conveved to

the applicant within 15 days from the date of recelipt of such
representation in his office. Incfact, as per the Order of the

Hon'ble Tfihuhal, the DBC(SSIY, New éelhi should have conveyed

his decision by 21.11.1997 as 15 davs pé;inﬁiwaﬁ eniy'éranted by'
this Hon'ble Tribunal within whiéh-time; the DC(SSI) ought ' éﬁ.
have come to a final decision iﬁ the appeal and communicated tﬁ
the appligant on or bafare Pi.11.1997, @lthough mﬁ;@ than 4 weeks

in excess uf the time that has been granted for the DC(SSI) to

pass the final order and to communicate the same te the

applicant, the DC(8EI) has nut so far pagaaed the final order and

had not communicated to the applicant. The applicant had applied
For lesave and is still on leave for the last 8 1/2 months. The

applicant, therefore prays that this Han‘b}e Tribunal aay be
pleased to szet aside the impugned Qfder af the Dirsctor, SISI~=

Hyder abad dated &.10,1997 transferving the applicant herait.

The applicant submits that unliess this Hon'ble Tribunal

directs the Director, S1SI-Hyderabad, the applicant will be put

to great hardship and will be auffered with an irraparable loss..

(1)
the appointing authority and all the service matiers conceyrned
with the officials appointed by him are governed‘by him alone

including transfers within the state (as only & aoffices, i.e., at

Vicakhapatnam and Hyderabad.) wunder jurisdiction.

comtdevenae

It is submitted that the Diresctor, Siét»ﬂyﬂerabaﬁ is




$4

:PABE NO. 4 o

(@) 1t is also submibtted that the Direckdr himself being
the st Respondent 1n the above 0.A.No.1372/97 who is a Final
fAButhority as Tar as this applicant i concerned, the Hon'ble

Tribunal can decide without referring the matter to the DC(SSI),

New Delhi. Therefore it is just and proper that the Hon'ble

Tribunal may bé pleased to direct the Resoondents to allaw  the
applicant to join duty in view of fhe, circumstances explainsd
above.

(3 It 15 further submitted that 1t is evident that the
transfer effected to me was malafidé' and  for extréneqés
cmnéidaratioinsg as 1s  evident .frnm-the. fact that the .Iét 
Respondent in the DA, i.e., the Eirector; 5181 waﬁ”&l@a. arrested
for atro&itiaﬁ committed by him on mé aﬁd is released on . bail.
Conmsequently it ig learnt that due-t6 his cahgiataﬂt shjections
anq repregenfations made to Eevelmp@eﬁti Gmhﬁiﬁsianer, iz not
being disposed as directed by the HonﬁblefTrihunal. 1t i= Lik@iy
that the matter may prolong fﬁr'ﬁﬁme mqrwltima:ahd an I. have
alrgady exheusted my leave, 1 will be put. to. further monetary
loss by fording ﬁg to go on loss of pa?;fmftaumh peviod till tﬁ&

representation is disposed of.

(4) 'It is respéctuflly submitted that the eorder of the
Hon'ble Central Administrative Tribunal, Hyderahad - Bevch,
directed the DO(SSI) to dispose off th@rﬁepraﬁentatinn, which was
macle by the applicant in accofdanca with the same order of fthe
Tribunal, within 15 days of the receipt of such répreseﬂtatinn

and inspite of the stipulated time bheing lapsed by 21.11,1997 and

- in spite of the affortes made by the appplicant remirding  the

DE(S5I) by one more letter dated R6.11.1%97  requesting the
DC(BSI) to dispose off the matter, nothing had been haafﬁ‘fram
the DC(S8I), forcing thia-applicant to continue on leave which he

is on the verge of exhausting for no fault of his and the applic-

contd. .....
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ant is being put to grave and irreparable loss and severe mental

agony and physical hardships.

In view of the circumstances mentiored above, 1t is
respectfully prayed that the Hon'ble Tribunal may be pleased to
join duty at

direct the Respondents to permit the applicant to

Hyderabad, as the Davelopment Commissioner, Small  Scale
Iﬁdustriaﬁ; Nirman Bhavan, New Delhi~110 011, did not finalise
the matter inspite of direction from the Hon'ble Tribunal and be

pleased to pass such other and further order or orders  as  the

Hort'hle Tribunal may deem fit and proper in the circumstances of

the casa.

’

Sworn and signed on this
1997 ‘ - |

23rd day of Novembsr,

at Hydeyvabad. DEFPONENT
BEFORE ME
ADVOCATE

.:Dﬂtdlllﬁﬂl

i
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There was a blesding 1n.Ju‘zy }tuat waa caused to py, 1t the

Y

288ault mo, Then spy D.Kriahné"&mix’y,smnbg'rapher, came
and seéparated pe from the Drirector and the -’Aas'iatant_

3am6 time, Sry S.Nryapralags Rao’ nlgn. httam“p”te“d to
1 T

; Director(igen), Then, ligfront of 411 the gtagy memters,
1 had: expresseq By erievances’ang 1 had’ showr- t6' 513 the

Loy s.ataft hecbers’ wore ay?.lutnuwa‘-ito tﬁa'“éaid“’inbident.
't 1 state that at that timg! waB'proceeding ‘th Dy seat
'ReAT thevstairs, Thep, the' dsat.Director Admn) sy T.Ehaskara Rao
¢ *7 AgAIRTORme 10 ge and'thﬁataned ne that Re fou1g’ oyt mo
> ‘4010 pleces 1hRd kill me before hé ‘nttainmth‘e-éga ot
T« #vPerannuationswnyep was'dua by the gng oy Ndvmnber'g?.
-Aggrisved by the assualt '‘cOmiitted by the Diroctor and
.~ ' the Aast.mroctor(ddn:n.*) i¢., 8r1‘3.3uryap1‘akdsé‘=ﬂao and
.Srt Y. Bhaskara Rao’raapeotivali. I Haq gone -to the

Balaragar Folice Station ap 30-9-1597 which wag Tecelvad
' by. them at 122308, .ang 9-goneral entry was mage and thg
T eomplaint wags hadded ovep by "the-Cirel e Inaspactor to the
« *' Bub=Inspeotar .oy Polics: for ctaking fleceasary action, fTue
Suh-Ia:spacton:otn'Fol:Lce;.Baa.anagaxt Police' Station had sant
o e along with 5 Comitable 10 the G’.D.R;.Hoam.tal‘.Jeedimﬂa,
for traatment of the wound sustainey DY mo:- and the
D, .Bospnah-doadlmtla. had f3s3ugq’ wound certificate
© 10 -Ba after the, treatmont’ wags 8iven muefan db3ection
was given aleng with the Prescription: of tablets),
Cont,,,.3
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From: - - -
Cil, Harinadh. Babdi, | . . . .
fop o ta StENOgrapher,. vi e o s AN TR
: Small Industries Sarvtce Inatltutc.
-4 -+ < Narsapur 'X'. Roada.n* A I 1
e Balanagar , . - : -
[ ?*Llnul '____&E“DER D - 500 0370 'ﬂ .'{f. PSR & A
0T "i‘ 3,1 ,rj Lyt ’hv" N {3, +1t a7 -.5th November 1997
ars b To.,~ h. u«a wiwA;t-r vuﬂvt ‘rih':fﬂ ' M 5
e * The Developmant Commisaioner, L
ﬂ Small, Scalea Industrie8. IVEYTE S o T A
: 7th.Floor, Nirman Bhavan. L : L
[Farh 0] ,'xw -~ 110 011- -, Ly o VLIRS B IV
w1 Reﬂpe,cted 81!‘. LTy "f_glh did ;!"I‘ 5 L ‘."I HR 'i') forny
~ 2T I S ﬁI s'bate tﬁata tmua” 1, was xfnrld.ng a8 & Stenoa-aprxar
g ;I,,ing 8. Xe S. ..nﬁydorabad,,.aurolativmot ml.ne by hame
~ift TLo Sr.l Nageswam;,aao camet ;to a&enmewat :thofoitlca ht 10-A5AM
: e, uPﬂ 30—9-1997. nﬁttem, e*ml'a‘t.,who was’ loaving my* oﬂico promtun
T I -
4‘ S Mrma J}hadta;companled him.ztrom thet otneo ‘whith 1s m the
L G - - ,r, .,';_J %, B PR
e I TR T Jupatalu, to; tho.ground.ﬂopnto aemhim oﬂ" ':Atﬁthat particu]ar

......

Yyona by

w -h,,,tgma.‘lo., 11-10A.F...:Sr.l S.Surya Prakasarnao**nuoctm-.
e S.I S.I..,Lﬂydexabad.icam to thhﬂo!uce bylthm otttoe

.3( bl e n o

‘{‘ﬁ"‘r#ﬁi’\lt‘l van aud ,nltﬁr mA gotx domt!rom 'the van. he.

& GooRe &' rl‘f-:'--; rt' -‘-n

b':r Ihaégquaationed in: the mreatening-:ﬁanndrbaa 2t0; ;why I had come

g——n o ,dovn;and on: -uhosuper;miaalonhl had lett'TmycBaatf and cons down

I ¥ iy

S pndpasked ‘t'nqe what Ifnaa*dolngzinrthe g:‘ound Iléor. He also

~ s ;at'atodfas 1onowa:~r :n}, -w;w. r:‘traI oy el i
et r*m 4 f"ﬂm Ehatiare-you thinking;?l You don"t have
L~ «hooaT onw ol:8ensel r oot .o Arkds i aolfod e *1-1-’ '
~c» pnp Then I politely ireplied."Sir, my ‘reldative metime and I had
Cadd o tQh . talk and seq him -of £, 7i-For [thia ismall thing you are

gy .:Anterrogating me unnecessarily".: in ‘this»connection, it is

tq.r .B0teworthy that I. bolong t0.:SC ccommunity. i Then): :
o Lt 2t Sr47, SeSuryaprakasa .Rao,:Director, 8.1.8: 1. he;d‘“ ‘acnlded ne
and ;addrecssd :me--as gollowss: ... i Tan Lo g
r;y:;'ffgl. 31t con oUselasa .‘tellow.ﬁ.ynm Bastard SCietc, ™. ..
r-aubmi t; that. at)that: point: 0f - time..8riz T.Bhaskara Rao

-tl-u-u

Asat.Dire ctor{Admin.): camé'\ down’ from:upstadrs end 'he had

Canednnd Cont,..2
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Ch. HARINADI BABJY

Stenographer

SMALL I?mUSTRIES SERVICE TISTITUTE
Tot : BALANMAR!INDWABAD:
THE DEVELOPMENT | - 2411 ?7

COMMISSIONER (SMALL SCALE Irmusrnxm)
NIRMAN BHAVAN:; NEW DELHI: 17

RESPECTED SIR -

SUB 3 TRAISFIX TO BR SISI VISAKHAPATNAM FROM SISIsHYDERABADLREG .
. oo 1
REF ; M{ RFPRESEIXATION DATED 5.11.97 By spm.p Po ST

1 HAVE SUBMITTED A REPRESENTATION TO YOU BY 'SPEEDPOST OH 5.11.97 .
REQUESTING YOU TO RETIAN ME AT SISI-IYDERABAD AS DIRECTED BY THE
HON'BLE CBNIRAL ADMINISTRATIVE TRIBUNAL VIDE ITS ORDIR DFRg- 10\
Y, SETTING ASIDE THE OFFICE ORDER OF THE DIRECTOR SISI:HYDERARAD
DATED 6.10.97 AS THE SAME WAS ONLY WITH MALAFIDE INTENTTONS 1O
VICIIMISE ME ON PFRSONAL GRUDGES AND TO pam:m ME TO SEEK LEGAL
'REMEDY FOR THE XNJUSTICE AD CRIME COMMITTED OF ME.

THE WON'BLE TRIBUNAL DESIRED THAT YOU MAY DISPO E OF MY RE-
PRESENTATION WITHIN 15 DAYS FROM THE DATE OF RECIJ.’[FT OF ¥ RE.
PRESENTATION 1IN YOUR OFFICE AND SUBMIT THAT I HAVF NOT RECEIVED
ANY ORDERS FROM YOU EVEN AFTIR EXPIRY OF THE TII*B STIPULATED BY
THE HOB'BLE CAT . HYDHIABAD BENCH. I BEG TO SUBMIT THAT I HAVE NOT
S0 FAR RECEIVED MY SALARY OR ARREARS OF Vth PAY COMMISSION AI!D

ABLE TO FEED Mf FAMILY, TIUS EXPERIEICING LOT OF PHISICAL AMD
MENT AL TORTURE, AS MY PATE WAS HANGING IN BALAICE AMD ALSO I AM
ON THE VERGE OF EXHAUSIING ALL M{ LEAVE AT QREDIT. IN THESE
CIRGUMSTANCES, I REQUEST YOUR GOODSELF TO TAKE A SYMPATHETIC VIEW
AND KEEPING WITU THE HONtBLE TRIBUNAL ORDER, YOU MAY KIFDLY PASS
ORDERS AT THE BARLIEST . i
| Yours Fmithmlly,
—“{P) ol 2e/,, /97
( Ch -HAUINADH BABJI)
i
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IN  THE CENTRAL ADMINISTRATIVE

TRIBUNAL : HYDERABAD BENCH: 1
aTs HYDERABAD.

M.AL N OF 1997
IN

0.8, No. 1372 of 1597

BETNEEN:
ﬁh;Harinadh Babji oo AFFPLICANT
:
AND
! Director, 8ISI, Hyd%rabad
and anather - ERESPGNDENTS

. IMPLEMENTATION PETITION
- ﬂ
3 i

PETITION FILED UNDER RULE 8(3)
OF CAT (PROC.) RULES, 1987.

|

f rr‘ -
g“qﬁﬁﬂ
g}

FILED BY: o ; .

SANKA RAMA KRISHNA RAD,
ADVOBATE, ,

1-2-834%/C, 1Ivid Floor
CHIK&QDQP&LLY, HYDERABAD~20,
COUNSEL FOR THE QPPLILANT

YL ] o T T b i L B
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D3> -
Sokr 221K,

My S LRWC\MMG\ Reo i H/\;_:/
a{beA.cw«\b ’c\ch Y. K Bhablla~os Koo

ole ~mAs .
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/,,Q,(;caM,C M awd‘?_;zl'ggﬂzc??
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e v DULEATE

oo GENERAL

= TRIBUN
HYDERA3AD BENCH: HYDERADAD.
' !
¢
M.A. NO. [6 OF 19947

IN

0.4, Ho. 1272 DR.199 3

mr, &, “@OM \Clmg{fu.&a @0.0

COUNSEL FOR THE APPLICANTS,
' AND !

Mr, k%M-Y‘COJ\_Q @Q.O

Sr.ADDL.ST-NDING CrUNSEL FOR
C.C.Rlys,
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SINGLE MEMBGR CASE
CERTPAL ADMINISToAT S0 O MO L
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Tis Thae Coliifoas ole THILTHLSLVS TR Uil bl idiin s b B ol o TXiER L L

Hod‘hc:-'lUO 16/98 10 b.t‘~.1”2ﬁ7
Late of vrder:22-1-98

Betyeens
C'h.f".arinadh Lﬂbjj--
ee rpplicont,
and
1. ‘he Lirecctor, S
s-all Incdustries tervice Institute, PN
ninictry of Incustry, uovt,0f Indipg, e "
Narsarur 'X' Foads, Bilanagar, Hycerobad=37. | & ;,A
. L T4
2. #gsistant [irector (-d.n.) o o™
fmall Industries terdice Institute, "réo‘\ _,'j-"g/
Ministry of Industry, Covt.of Indie, ‘);ﬁ,‘i De'%é’
Harsapur 'X' Roasdg, Ialanagar, Fyoerabad=37. T3 B£ )-ﬁ/r

fes: ondents,
For the .pplicants Mr. L.F. makrishna Lso, idvicate.

For the hegponcentss Mr K,Bhasker hao, K. 1) L EmT o

o § Y4
JHo Iob Yl Mie lie b, weHLUR. | hewsbs 3 FRTRAPIT 1| P S 3
The Tribunal made tht following vrders~

{he reliefs claimed in theiM.A.(in en alrcady disposcd'

of case) has sincc been granted to the idsc. pplicont since the
jecue of orcer 40.1(16)/92-Vig. dated 22/23/12/97 by the Lcevolop-
ment Comnigsioner, Small Scale Industrier, Hew Delhi addressec to

Cirector, &1il, lycerabad.
:4th this no gricvance surviver ia the L) or ia the

}iA at present. HMA iz dirfposed as infructuous.

7 1hx 2fy
CERTIFIED TOQ BE TRUE-CORY

4 "3\ %‘ S8/=x x
saratey a1 3q argre(wrany ')Og . Leputy l'egistrar}

Court Oflicer/Dy, Registrar

&g smafs giusw
Central Administrative Tribunal
Fetrarr MO9S

To HYDERABAD BENCH
1. she Lirector, Small Industriec cervice- Instd tute,
ministzy ©f Inductry, . ovt ,of Indla, tiarasgpur *X°
Foads,. bjlanagar, Hyoe robsu-37.
.2« The ,ssistant .dlcctol (.cm,)
777 Snad Tndusgries ervice Institu,
fioistry of isuceey, Covt.ct India,
tlaraso ur. 'R’ t‘godd’{ﬁf Bolanagaz, Hycer ebac~37.
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¥ 4

P .ee' D€ CODPY to !'re SJ.hamzkrichna i.a0, sdvocate, L..a.Hyle
! !

! 4. One copy to #r.K Bhalkar hao, .£dl.cCoC. CATWifyCe

! 5. Lhe £ arc copye
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